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Government Medical College, Jammu for releasing his monthly 

salary along with consequential benefits.  As an interim relief, 

he also seeks direction to respondents for releasing payment of 

his pending salary.   

 
2. We have heard Mr. Ajay Bakshi, learned counsel for the 

applicant and Mr. Sudesh Magotra, DAG for Mr. Amit Gupta, 

AAG on behalf of respondents. 

 
3. In the present OA and during arguments of his counsel, 

the applicant has stated that his father had served as Senior 

Assistant with Medical Superintendent, CD Hospital, Jammu 

and he expired on 09.03.2019.  Then the applicant was 

appointed as Orderly by order dated 05.09.2019 against 

available vacancy on probation for two years and was 

regularized in service as per J&K Service Rules.  However, 

during verification of his character and antecedents by IG of 

Police (CID), Jammu, it was revealed that an FIR had been 

lodged against him leading to a pending criminal trial.  On that 

ground, the applicant has not been paid salary by respondent 

no.2.  The applicant submitted his representation on 

25.06.2020 to the Principal, Government Medical College, 

Jammu for release of his salary from the time of his joining as 

Orderly.  However, that representation has not been considered 

by the respondents. 
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4. At this stage, the applicant’s counsel submits that the 

applicant would be satisfied if this OA is disposed of at this 

stage with direction to respondents to decide his above 

representation.  

 
5. In view of the statement made, the respondents are 

directed to consider the applicant’s representation dated 

25.06.2020 along with a copy of this OA as part of his 

representation and decide it by passing a reasoned and 

speaking order within four weeks from the date of receipt of a 

copy of this order and thereafter communicate it to the 

applicant.  With this, OA stands disposed of.  No costs. 

 
 
 
( Rakesh Sagar Jain )        ( Dr. Bhagwan Sahai ) 
      Member (J)         Member (A) 
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